FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF VITASTA SOFTWARE INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor VITASTA SOFTWARE INDIA PRIVATE
LIMITED
2. Date of incorporation of corporate debtor 27.04.2024
3. Authority under which corporate debtor is | Registrar of Companies, Delhi

incorporated / registered

4. Corporate Identity No. / Limited Liability | U62013DL2024PTC430452
Identification No. of corporate debtor

5. Address of the registered office and principal | 102, Ganga Chambers,6A/1, First Floor, WEA,

office (if any) of corporate debtor Karol Bagh, Central Delhi, New Delhi, Delhi,
India, 110005
6. Insolvency commencement date in respect of | 07-11-2025 (order received on 11.11.2025)

corporate debtor

7. Estimated date of closure of insolvency | 05-05-2026
resolution process

8. Name and registration number of the insolvency | Name: Shrishti Garg
professional acting as interim resolution | Registration.No:IBBI/IPA-001/IP-P-02929/2025-
professional 26/14509

9. Address and e-mail of the interim resolution | Address: G-301, Park View City 2, Sector-49, Sohna
professional, as registered with the Board Road, Near Vatika Business Park, Gurgaon,

Haryana-122018
Email: ip.shrishtigarg@gmail.com

10. | Address and e-mail to be wused for | Address: 163, BALCO Apartments, Plot No.58, IP
correspondence with the interim resolution | Extn., Patparganj, Delhi-110092

professional Email:
Cirp.vitastasoftwareindiapvtltd@gmail.com
11. | Last date for submission of claims 21.11.2025

12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class)
14. (a) Relevant Forms and (a)Weblink: https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives (b)Not Applicable

are available at:
Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the VITASTA SOFTWARE INDIA PRIVATE LIMITED on 07th November
2025.

The creditors of VITASTA SOFTWARE INDIA PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 21st November 2025 to the Interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

issi i i i i Digitally signed
Submission of false or misleading proofs of claim shall attract penalties. SHRISH Dighally sgned
Date: 2025.11.12
TI GARG 10:37:07 +05'30"
Ms. Shrishti Garg

Appointed as Interim Resolution Professional
IP Registration No. IBBI/IPA-001/IP-P-02929/2025-26/14509

Date:12/11/2025 In the matter of M/s VITASTA SOFTWARE INDIA PVT LTD
Place: Delhi
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POSSESSION NOTICE (For Inmovable Property) [See rule 8 (1)]
Whereas the undersigned being the Authorized officer of the Indian Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of the power conferred under Section 13(12) read with Rule 8 of
the Security Interest (Enforcement) Rules 2002 issued a demand notice dated 24.07.2025.
calling upon the borrower Mr. Arun Kumar Khanna S/o Prem Nath Khanna & Mrs. Achla
W/o Arun Kumar Khanna both at Flat No. A-66B, Pocket A, Phase 2, Ashok Vihar, Delhi,
110052 also at Flat No. 113C, Second Floor, Pocket B, Block-PH-2, Sector 26, Dwarka,
New Delhi - 110077. And guarantor Mr. Prem Nath Khanna at Flat No. A-66B, Pocket A,
Phase 2, Ashok Vihar, Delhi, 110052 to repay the amount mentioned in the being
Rs. 5,27,270/- (Rupees Five Lakhs Twenty-Seven Thousand Two Hundred Seventy only)
Plus uncharged interest from 24.07.2025. till its realization and expenses incurred by Bank
within 60 Days, from the date of receipt of the said notice.
The Borrower/Guarantor having failed to repay the amount, notice is hereby given to the
Borrower/ Guarantor and the public in general that the undersigned has taken possession
of the properties/ assets described herein below in exercise of powers conferred on him
under Section (4) of Section 13 of the Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 06.11.2025.
The Borrower/ Guarantor in particular and the public in general is hereby cautioned not to
deal with the said Property/ assets and any dealings with the property/ assets will be
subject to the charge of the Indian Bank, Green Park Extension Branch for an amount of
being Rs. 5,27,270/- (Rupees Five Lakhs Twenty-Seven Thousand Two Hundred Seventy
only) together with further interest thereon at the contractual rate plus costs, charges and
expenses till date of the payment.
The borrower's attention is invited to provisions of Sub- Section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.

Described of the Immovable Property:
Equitable mortgage of Address: Flat No. 113C, Second Floor, Pocket B, Block PH-2,
Sector-26, Dwarka, New Delhi-110077
Bounded as under: -
East-Flat 114C

West-Flat 112C

{} la CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Chﬂ Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600 (32

Findir u beilir fie

Possession Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the undersignad baing the Authorsed Officar of Mis. Cholamandalam Investment And Finance Company Limited, under the
Secunfisation and Reconstruction of Fmancial Azsels and Enforoemant of Securily Inferast el 2002 (54 of 2002) and in exercise of powers
confarred under Sackon 13{12) read with Ruias 3 of tha Secunty Inferast [Enforcemend] Rulas, 2002 issusd Demand Nofices dated mentioned
bedow under Sechian 131(2) of the said Act calling upan you being the boarowers {names and addressses mentioned below) la repay the amount
menlionad i the said nofice and inlerest theraan within B0 days from the date of receint of the s nofice. The borrowers mentioned herain below
having failed fo rapay the amount, netice s harety given 1o the bormowers mentionad harein below and the public in general that the undersigned
hes taken possession of the praperdy described herein befaw In exercise of powers conferrad on ma under sub-section (4} Sechan 13 of the Act
readwith Bula & of the Secunly Interest {Enforcement) Fules, 2002 The bomrowars menbioned heea in above in pasticutar anddhe public ingenaral
are heraby cautioned nal 1o deal with said progerly and dealngs with the properly will be sublect te the chame of Ms, Cholamandalam
Investment And Finance Company Limited for an ameunt &5 rmantioned harein under and inferast tharacn. The bormawar's alienBon & invitad o
prowvisions of sub-saction (8) of Saclion 13 of tha Aol inrespactof ime availabie, o redeam the sacured assels.

MAME AND ADDRESS . Sw 0/5. AMT. DESCRIPTION OF DATE OF
OF BORROWER'S & S =E THE IMMOVABLE POSSESSION|
LOAN/AC Wo. e PROPERTY
Loan Ajc Nos. LAP1MORD001 22459 uw Rs. 2534410 | House Measuring area 63,10 Sq, =
1. Mr'Mrs. NARENDRA SURESH CHANDRA SAXENA = (Rupees Twanly (Mtr. Situated at Milak one
2. MirfMrs. SHIKHA JAUHARI & | Fivelakhs Thirty | Naseerabad tehsil Milak District | & &
Both At : 07, NasirabadMilak, Near Temple, Rampur, o Four Thousand | Rampur, East-House of Rampal -
UTTAR PRADESH - 244901 FourHundred | singh. West-House of Anil 28
Also At @ NA, WARD NO. 7, MOHALLA MASIRABAD, Ten Oniy] &5 0n | saxena, Morth-road 14 feet Wide, =
Village Nasirabad, Milak, Rampur, Uttar Pradesh, 243701 2i-08-2025 | South-House of Sudheer panday
Place : RAMPUR SDi- AUTHORISED OFFICER,

CHOLAMANDALAN INVESTMENT AND FINANCE COMPANY LIMITED

North-Stairs South-
DATE: 06.11.2025, PLACE: New Delhi

Open Space
Sd/-, Authorised Officer (Indian Bank)

[FORM A |
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvancy Resolution Process for Corporate Persons) Requlations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
VITASTA SOFTWARE INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

' I-|Name of Corporate Debtor VITASTA SOFTWARE INDIA PRIVATE LIMITED |
| 2. [ Dl af incorparalicn of Corporate Dablor | 27.04.2024
3. [Authority under which Corporate Debloris | Regelrar of Companias — Dethl
neamorated ! ragistered
4 |Corporals |dembly Mo Limiad Liabsdily
| |ldentification Mo. of Corporate Debior .
5, | Address of $he reqgisiered office and 10Z. Garga Chambers, BAM, First Fioor, WES, Kandl
|princial ofice [ any) of Corporase Debilor | Bagh, Cantral Delbl, Kew Dabil, Dalhi, India, 110005
g, | InsdvEncy commancement dabe o {O7-11-2025 [order recedeed on 11.11,2025)
respect aof Corporate Detibor i |

|UB2013DL2024PTC430452

| 7. |Estimated date of clswre of insalvency | 05-05-2026 !
| |resalution process _ i
B. | Wame ard Regpstraton number of the Shrishti Garg |

Reg. No.: IBEIPA-D01/IP-P-0R292025-26/ 14500
AFA Wahd Upte : 3006 2026
G-301, Park View City 2, Saclor-25. Sohna Road,
Magr Valiks Business Pam. Gurgacn, Heryana-122018
Emall ; ip.shrishtigarg@gmail.com
163, BALCO Apariments. Plal Mo 58, P Exin
Patpargan], Dalhi-110002
Emall; ¢lrpvitastasoftwarendiapviitd Sgmail com
[11.|Lest date for submissian af aims 21.11.2025
12,|Clagses of credions, if any, under ckause (b} | Not Applcatie
(of sub-sechion (A} of saction 2, ascertained
| [oythe Intenm Resolution Professicnal .
13| Names of insahvency professionaks idendfiad| Mol Appicaile
fact s ahonised remresentatve of creditons |
|__{\na class ihreenames for each class)
14.}{a} Refevant forms dnd
(b} Details of authrorized reprasentalives
ang awakable at:
Matice is hereby given that the Natkonal Company Law Tribunal kas andered the commencement of a :
corparale insolvency resciution process of e VITASTA SOF TWARE INDIA PRIVATE LIMITED on 07k
Mevember 2025,
The creditars of VITASTA SOFTWARE IMDIA PRIVATE LIMITED are hereby cafied upan to submit thelr
claims with proof on or before 2151 November 2025 % the Intenm resalution professional at the addrass
mengoned against entry Mo, 10,
Thalinancial cradibars shall sugmal ther claims wih proal by efacinanic means aaly, All ofhes creditars may
surmiil the clarms willk phacd in persan, by posl ar byt alaclrons means
Submizsion of false or migleading proofs of claim shall attract pen aithes.
Deate ; 12192025 Sdi-
Place: Mew Dielhi Shrishti Garg
Interim Resolution Professional of VITASTA SOFTWARE INDLA PVT LTD
i Regn. No.: IBEVIPA-DOTIP-P-02928/2025-26M14509 |

nzohvency pralessional acing as Infsrm
Resolution Professonat

| 3. | Address & email of the interim resaluion
profeseional; 25 regishansd with the board

‘E.Aud'en and &n‘ﬂiltr:-_hg IJ-\.I?'[!' far
samesnendenca with e nlenm
Resalulion Professions!

' (&) Web Link: https:ifibbd gov infen/hame!downiogds '
(&) Mot Applcatie
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Branch Indira Nagar; 16/1425, Sector-16, Indira Nagar, Lucknow 226016
Phone: +91 9454455541 Email: L0802@psh.co.in
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Date: 10.11.2025
Redemption Notice
1. Sh. Vishnu Tiwari S/O Sh. Narvdeshwar Tiwari (Borrower/Mortgagor) (DIRECTOR:
UNITENRK SERVICES PRIVATE LIMITED) Address: 4/423 Vikas Nagar, Lucknow-226022
2. Smt. Namrata Tiwari W/O Vishnu Tiwari (Borrower/Mortgagor) (Director: UNITENRK
SERVICES PRIVATE LIMITED) Address: 4/423 Vikas Nagar, Lucknow-226022
3. Gagan Jain S/O Ashok Kumar Jain (Guarantor) Address: H. No. 29, Surendra Nagar,
Ismail Ganj, Faizabad Road, Indira Nagar, Lucknow-226010
Dear Sir/ Madam,
Reg: Notice for redemption in terms of the right vested with you under Section 13(8) of
securitization and reconstruction of Financial Assets and enforcement of security interest
act, 2002 (“SARFAESI ACT”) read with proviso to rule 8(6) of the security interest
(Enforcement) Rules, 2002 in A/C OF M/S UNITENRK SERVICES PRIVATE LIMITED

Branch: Indira Nagar

As you are aware the the authorized officer of the bank has issued a demand notice under
section 13(2) of the SARFAESIACT on _27.03.2024 as a measure for enforcement of security

interestin the secured asset offered by you as security in the subject loan account.
Subsequently, the authorized officer while taking further measure under section 13(4) of the act,
took possession of the secured asseton 12.07.2024.
As you have failed to discharge your liabilities of the bank, therefore the undersigned as
authorized officer, in exercise of its power under section 13(4) of the securitization and
reconstruction and financial assets as security interest act, 2002 has decided to sell the
properties secured assets as described below through E-auction for realization of debts due to
the bank from above mentioned Borrowers and Guarantors.
Your attention is invited to the section 13(8) of securitization and reconstruction of financial assets
and enforcement rules 2002, in respect of the time available (i.e.30 days), to redeem the secured
assets. Kindly note that your right under section 13(8) will cease from the date of publication of
notice for public auction or inviting quotations or tender from public or private treaty for transfer by
way of lease, assignment or sale of secured asset.

Details of Sale Notice for sale of immovable property are as under:-
E-auction sale notice for sale of immovable asset under the securitization and reconstruction of
financial assets and enforcement of security interest act, 2002 read with provison to rule 8(6) of
the security interest (Enforcement) rules, 2002
E-AUCTION Date & Time :30.12.2025,12.00 pm to 4.00 PM
Date of inspection :
Lastdate of BID Submission ~ :NA

Name of Borrower & Guarantors :

1. Sh.Vishnu Tiwari S/O Narvdeshwar Tiwari (Borrower)
Director: UNITENRK SERVICES PRIVATE LIMITED

2. Smt. Namrata Tiwari W/O Vishnu Tiwari (Borrower)
Director: UNITENRK SERVICES PRIVATE LIMITED

3. Sh.Gagan Jain S/O Ashok Kumar Jain (Guarantor)

Demand Notice Date and amount, Account details :

Demand Notice Date : 27.03.2024, Amount Rs.51,58,681.20 as on 26.03.2024 + interest and
future expenses w.e.f. 27.03.2024 and Amount Rs.14,80,669.78 as on 26.03.2024 + interest and
future expenses w.e.f. 27.03.2024

Total 0/sason 31.07.2025: 08021300000396- Rs 39,97,750.87 DR
08021200001126-Rs 11,88,359.95 DR.

Total O/s =Rs.51,86,110.82/-

MRP
Rs. 145.00 Lakhs

Details of Properties

H.No.4/423, Vikas Nagar, Lucknow, area measur-ing 1905 Sq. Ft. bearing Sale
Deed No-4377 dat-ed 25-07-2008 registered in the office of Sub-Registrar,
Lucknow recorded in Book No-1, Vol. 6561, pages 127-170.

Total Rs. 145.00 lakhs

Date: 10.11.2025, Place: Lucknow Authorized Officer, Punjab & Sind Bank

SBFC Finance Limited

Date : 66-11-2025
Registered Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex,
Village Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059.

POSSESSION NOTICE

(As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8 of
the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the
amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in gen-
eral that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under
Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.

The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of SBFC Finance Limited.

Name and Address of Borrowers &
Date of Demand Notice and Loan A/c No.

1. MR. SUNIL KUMAR, 2.MRS SHANNO DEVI,

1 Amount demanded in
Possession Notice (Rs.)

Rs. 24,69,064 /-

Description of Property(ies) & Date of Possession

All that piece and parcel of the Residential Plot Area

3. MR. VISHAL SHRIVASTAVA, 61.87 Sq. Mtr. Part of Khasra No 693 Saidpur (Rupees Twenty
Having Address At Plot Part Of Khet No.693, Situated At Gram- | Hawkins Bareilly, bounded and butted as under:- Four Lacs Sixty
Saidpur, Haaknas, Pargana, Tehsil And District-Bareilly (U.P) East: Plot Kamlesh Sharina West : Rest Plot of Nine Thousand
Demand Notice Date: 27th June 2025 Selle: North :Aaraji Bhajan Lal South Rasta there- | __ SXY Four Only)

Loan Account No. SBFCLAP0000121001/ PRO1664980 | after Plot of Other Person as on 27th June, 2025

DATED 24-OCTOBER-2024 Date of Symbolic Possession: 8th November 2025
The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: UTTAR PRADESH Sd/- (Authorized Officer)
Dated: 12.11.2025 SBFC Finance Limited.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate office: Chola Crest, Super B, G54 & C55, 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-&00 032

Possession Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the uncersigned bemg the Authorizad Officer of Mis. Cholamandalam Investment And Finance Company Limited, under the
Sacurilisaton and Reconstruction of Financal Assets and Enfarcament of Security Interest Act, 2002 (54 of 200Z) and in exercise of powars
tontemed under Seclion 13012} read with Rules 3 of the Sscurity Interest |Enforcement] Rules, 2002 ssued Demand Nolices dated mentioned
below under Bection 13{2]of the said Act calimg upon you being the borrowers (names and addressses mentionad below) iorepay the amouni
mensicned in ihe zald notios and interast tharecn within 50 days from the date of recaipt of the gald nolice. The bormowers menticnad heren balow
having falled ta regay [ha amaount, notice is heraby gven bo the borrowens mantioned henain balow and the public in genaral thal the undarsigned
has taken possassion af ihe property describad harain balow in exercess of powars confierred an me under sub-saction (4] Section T3 of the Azl
read with Fule 8 of the Sacunty inferest (Enforcement] Rules, 2002, The borrowers menboned harein above in parbicular and the pubbic in general
ara hereby caufioned nol to deal with said propery and dealings with ihe properdy will be subject 10 the charge of Ws. Cholamandalam
Investment And Finance Company Limited for an amount ag menticnad herain under znd interest therean, The borrower's attantion 2 inviled to
pravisians of sub-section (B of Section 13 of the A, in respect of fime available, o redeem the securad assels.

& Chola

Enier o howar [ifz

NAME AND ADDRESS ™ i /5. AMT. DESCRIPTION OF DATE OF
OF BORROWER'S & = THE IMMOVABLE POSSESSION|
LOAN/AC Na. BES PROPERTY
Loan Alc Nos, LAPIDOADDE 14704 w Rs. All that plece and parcel of Howse Arazi No ==
1. Me/Wirs. DHARMEDEV CHAURASIA = 2608680 | 1423 Area 0.020 hects. Situatad at Village - wo
2. MriMrs. SARITA DEVI g {Rupess | Amawa Bazar. Tappa - Parwapar, Pargana | & )
Both At : VILLAGE AMAWA BAZAR KUSHINAGAR o Twenty Six | :- Sidhua Jobna , Tehsil - Kaptanganj, = o
PORAMKOLA UP, AMWA MANDIR CHAURAHA, akhs Eight | District :- Kushinagar Uttar Pradesh Pin | 5 3
Kushinagar, UTTAR PRADESH - 274305 Thousand Six | Cada :- 274301, And Boundad On: - » East:- =
Also At : Village- Amwa Bazar, Tappa- Parwarpar, Hunginad Ramkola - Kasia Road. » West: -Land of
Pargana- C.J. AND Tehsil- Kaptanganj, District- Eighty Only) | Amit Pandey alias Gopal Pandey. + North: -
Kushinagar, , Amwa Bazar, Kaptangan|, a5 an House of Ramadhar. « South; - Land of
Kushinagar, Uttar Pradesh, 274305 2-DE-2UEY | Kpildey

Place : Rushinagar
Date : 07-11-2025

30¢- AUTHORISED OFFICER,
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

JM Financial Asset Reconstruction Company Limited

Corporate identify Number; UET190MHZ00TPLCT4287

Registered Dffice ; 7th Floor, Cnergy, Appasaheh Marathe Marg, Prabhadew, Mumbai-400025,
Contact Parson : (1). Prashant Pandey - 70540139949, (2], Varan Komar - 8445422518,

1 JM Financial
13]. Prashant Monde - 022 - 5224 1676, Website — www.jmfinancialarc.com

E-AUCTION SALE NOTICE - FRESH SALE

That Piramal Capital and Housing Finance Ltd. have assigned a peol of Lean {inchuding befow mentionad Loans) together wath underlying
secunty interest created thereaof along with all the rights, titte and interast therean under Section 51} (b of the Securitisation and
Reconstruction of Financial Assats and Enforcemant of Secunty Interast Act, 2002 (“SARFAESI ACT ) wide an assignmeant agresment datad
March 28, 2023 | "the Asssgnment Agreement”) mfavour of JMEARD (0] (herain relarred as Assignee| acting in its cagacity as tnistee of
JMFARC — Aranya — Trust. I i3 o natify that PCHFL 1= authermad and appointed to &t as-Servica provider / Cofection agent tofacilitate all
operational and procedures processes vide Assignment [/ Service Agreament, Pursuant to feking possession of the secured assat
mentioned hereunder by the Authorized Officer of Secured Creditor under the SARFAES! Act, 2002 for the recovery of ameount due from
harrower's, offers are invited by the indersigned for purchase of immaoveble property, &5 described hereunder, which & in the possession,
on Az s Where |z Basis”, Az s What Is Basiz” and "Whatever |5 There 15 Bagiz’, Particulars of which sre given below

Lean Code / Branch / Demand Matice = Eamulll Ioney Dutstamding
Borrower{s)/Co-Bamower|s} Date and Property Address _final ““hh“': Deposit (EMD) Amount
[ Guarantorfs) Amaunt {10°% of RP} (08.11.2025]
Loan Code Na; O 24-10-2018, | All The peece end Parcel of the As Rz, 351000-, | Rs. 6822815/~
12000002 765, Vararasi Fs. 2507153~ | Properly havang an extent - Gata| 3570000/ (Hs. Thres {Rs. Sixty Eight
(Branch), Pramod Kumeas [Rs. Twenty Fave | No. 359 Vil - Remner Mohaddinpier | |Rs. Thirty | lakh Fifty Ona | lakh Tweanty Teen
Tiwari (Borrowes), Vidya |lakh Seven Thousand] Pasgana B Tehsd, RaebaseliRae| Five lakh Ten| Thouwsand Thousand Eight
Sagar Tivani One Hiendred Fitty | Bareli- 229008 Thousand Ciniby| Hundred Fiftaen
(Co Borrower 1) Theee Only) Only) Only)
Lean Code MNa.; O 18-12-2021, | All The piecs and Parcel of tha | Bs. 710000/ As. 710005, As. 815215/,
OROO000654Y, Lucknme Rs. 581463/ | Property having an extent ;- Plat | .[Rs Bewven | (Rs. Seventy | |Rs. Eight lakh
MRS Pdarg {Branch), (A=, Frea lakh Mo, 187, Block- &, Part Of Khasra fakh Ten | One Thousand | Fifteen Thousand
Vipin Srivastava Eighty Qg Moo 303 Ka,. At Villsge. Dasauli, | Thousand Ol Two Hundred
[Borrosver}, Monika Thowsand Four Pargana Mahana, Tehsal- B K 1 anlyh Fifteen ity
Srivastava Hundred Sty | Lucknow Lucknow Uttar Pradesh
[Ca Bormawear 1) Thrae Only) 226020
Loan Coda o, Ot; 16-08-2021, | AN The mece and Parcal of the As. Hs. 152000/, | Rs. 2290087/-,
DEOO00GE 381, Lucknow Rz 1ZT6723/-, | Property having an extent - Plot | 1520000/ | (Rs. One lekh | (Rs. Twenty Two
MMM Marg (Branch), (As. Twalve lakh | MNo. 261, Part Of Khagra Mo, 104/3 | .iHs. Fifteen | Fifty Two lakh Minety
Santosh Kumar LEvEnty R Min, At Village- Ehasarwars, | lakh Tweenty | Thousand Thiousand Fifty
{Boarreer), Thousand Saven | Pargana- Bipsaur, Saropni MNagar | Thousand Dailv) Senvan Only)
Meetw Singh Himdred Twenty | Bipnaur, Sarojini Magar Lucknow Dindy)
{Co Borrower 1) Seven Dnly| Lucknow Uttar Pradesh - 226020
Loan Code No, bt: 18:11-2019, | AN The piece and Parcel of the Rs. Rs. 230000/ | Rs. 45286TZS,
19300041261, Lcknow - As. 195B2T6/-,. | Property having an extent - Plot | 2300000/, | {Rs. Two lakh | [Rs. Forty Five
MMM Marg (Erench), [As. Ningteen lakh | No 35 Ehs No 2 Mijamuddinpur | [Rs, Twenty Thirty kakh Twmanty Eight
Vivek Varma (Borrower), | Fifty Esght Thousand | Ward Indira Privadarshini | Thres kakh Thauzand Thausand Six
Foonam Verma Tuwn Humdrad Liscknow Lucknow Uttar Pradesh - Dny] Only) Hundred Saventy
{Co Borrowear 1) Blxtean Daly) 226001 Twio Only)

DATE OF E-AUCTION : 18.12.2025, FROM 11.00 A.M. TO 1.00 PM (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH),
LAST DATE OF SUBNISSION OF BID : 17.12.2025, BEFORE 4.00 P,

Far detailed terms and canditions of the Sale, Please refer fa the knk provided i waow jmfinancialarc.com/Home/Assetsforsal OR

hitpsy s banksuctionin,
STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/'GUARANTOR / MORTGAGOR

The above mentioned BorrowesGuarantor gre hereby noficed to pay the sem as mentioned in-gection 1342] notice in full with acerued
inferest till date before the date of suction, failing which property will be auctioned/sold and balance dues if amy will ba recovared with
interest and cost from Borrower / Guarantar,

A AXIS BANK LTD. [Possessionorice]

Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise or power
conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002
issued Demand notice under section 13(2) of the said Act. The borrower/s mentioned herein below having
failed to repay the amount, notice is hereby given to the borrower’s mentioned here in above in particular
and to the public in general that the undersigned has taken Possession of the property described herein
below in exercise of powers confer on him under section 13(4) of the said Act read with the rule8 of the
Said Rules. The borrower’'s mentioned here in above in particular and the public in general are hereby
cautioned not to be deal with the said property and any dealings with the said property will be subject to
the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses,
costs, charges, etc. on the amount mentioned against each amount herein below. The Borrower(s)/Co-
Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to provisions of sub-section(8) of section 13 of
the Act, in respect of time available to redeem the secured assets.

Amt. Due as per
- Demand notice
Name of the Borrowers/ Description of the charged/ Date Demand nofice
Guarantors/Address Mortgaged Property Possession Dale
M/s Ankit Traders (borrower) Through It's | Residential/commercial Property And | Rs. 6012678.52
Proprietor Mr. Ankit Singh R/o Mangat | Measuring Area 0.0303 Hect Situated AtArazi | 55 on 05.07.2025
Khera Chauraha Purwa Badora Unnao- | No. 307 Kh Mangat kheda Tehsil Purwa Dist +interest
209825, Mr. Ankit Singh (co-borrower) |Unnao In The Name Of Mr. Ankit Singh.
S/o Sh. Amar Singh R/o Mangat Khera | Bounded As Par Valuation Report: East - & other expenses
Chauraha Purwa Badora Unnao- 20982 Shop Of Sher Bahadur, West - Part Of Arazi, 07.07.2025
North - Part Of Land Of Seller, South - Purwa
to Unnao Road. 06.11.2025

Date- 12.11.2025

Authorized Officer, Axis Bank Ltd.

BRANCH OFFICE:
GURUDWARA KALGIDHAR,
LUDHIANA

Date: 31.10.2025

PUNJAB & SIND BANK

(A GOVT. OF INDIA UNDERTAKING )

1 M/s MK Traders through its Sole proprietor Smt Shilpy Aggawal W/o Sh. Naveen (Borrower)
"|Aggarwal, B IX 1469 Mandi Bagh Bute Shah Road Ludhiana 141008
Mrs. Shilpy Aggarwal W/o Naveen Aggarwal Sole proprietor M/s MK Traders Address 1: (Proprietor/
2.B IX 1469 Mandi Bagh Bute Shah Road, Ludhiana-141008, Address 2: Hno 122 Streetno 1 - Borrower)
New Deep Nagar, Ward no 30 Civil lines, Ludhiana 141001
Mr. Naveen Aggarwal S/o Inder Bhushan Aggarwal, H no 122 Street no 1, New deep Nagar,
3-lWard no 30, Civil lines Ludhiana 141001 (Guarantor)
4.|Mr. Uday Raj, B XI 1469 Mandi Bute Shah, Ludhiana 141008 (Guarantor)

Dear Sir/Madam

Reg.: Notice for redemption in terms of the right vested with you under Section 13(8) of Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("SARFAESI
ACT") read with proviso to rule 8(6) of the Security Interest (Enforcement) Rules, 2002 in A/C of M/s. M. K
Traders of Punjab & Sind Bank Branch-Gurudwara Kalgidhar, Ludhiana

As you are aware that the Authorized Officer of the bank has issued a demand notice under section 13(2) of the
SARFAESI ACT on 27-06-2024 as a measure for enforcement of security interest in the secured asset offered by you as
security in the subject loan account.

Subsequently, the Authorised Officer while taking further measures under section 13(4) of the Act, took symbolic
possession on 31.08.2024 (physical possession on 15.09.2025) of the secured asset being, Equitable Mortgage of
Residential Property MC No B-1-933/4V/1B/1 House no. 122 measuring area 200 sq yards comprising khasra no
657 khata no 2776/3205-3206 as per jamabandi years 2011-12 situated at Taraf PeeruBanda Hadbast No 167
Abadi New Deep Nagar Street no 1 Tehsil & District Ludhiana vide title deed wasika no 2020-21/106/1/6715 dated
13-10-2020 and Tatima deed wasika no 2020-21/106/1/10446 dated 01.12.2020 in the name of Mrs. Shilpy
Aggarwal W/o Naveen Agarwal.

As you have failed to discharge your liabilities of the bank, therefore, the undersigned as authorized officer, in exercise of
its power under section 13(4) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 has decided to sell the properties secured assets as described below through E-Auction for realization
of debts due to the Bank from above mentioned Borrower & Guarantors.

Your attention is invited to the Section 13(8) of Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to rule 8(6) of the Security Interest (Enforcement) Rules, 2002, in respect of
the time available (i.e. 30 days), to redeem the secured assets. Kindly note that your right under section 13(8) will cease
from the date of publication of notice for public auction or inviting quotations or tender from public or private treaty for
transfer by way of lease, assignment or sale of the secured asset.

Details of Sale Notice for Sale of Inmovable Property are as under:-
E-Auction Sale Notice for sale of immovable assets under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest
(Enforcement) Rules, 2002.

E Auction Date & Time: 15.01.2026 at 11.00 AM to 2.00 PM
Name of Borrower & Guarantors are as under:-

1 M/s MK Traders through its Sole proprietor Smt Shilpy Aggawal W/o Sh. Naveen (Borrower)
"|Aggarwal, B IX 1469 Mandi Bagh Bute Shah Road Ludhiana 141008
Mrs. Shilpy Aggarwal W/o Naveen Aggarwal Sole proprietor M/s MK Traders Address 1: (Proprietor/
2.B IX 1469 Mandi Bagh Bute Shah Road, Ludhiana-141008, Address 2: Hno 122 Streetno 1 - Borrower)
New Deep Nagar, Ward no 30 Civil lines, Ludhiana 141001
Mr. Naveen Aggarwal S/o Inder Bhushan Aggarwal, H no 122 Street no 1, New deep Nagar,
3-lWard no 30, Civil lines Ludhiana 141001 (Guarantor)
4.|Mr. Uday Raj, B X| 1469 Mandi Bute Shah, Ludhiana 141008 (Guarantor)

Demand Notice date 27-06-2024 for Rs. 3,93,91,410.48/- (Rupees Three Crore Ninety
Three Lakh Ninety One Thousand Four Hundred Ten and Paise Forty Eight Only) as
on 31-05-2024 plus future interest and cost from 01 June 2024.

Demand Notice
Date & Amount

Rs. 4,55,00,689.76/- (Rs. Four Crore Fifty Five Lakh Six Hundred Eighty Nine and
Paise Seventy Six Only)

Total Outstanding
as on 30.09.2025

MINIMUM RESERVE

S. No. PRICE PROPOSED

DETAILS OF PROPERTIES

Equitable Mortgage of Residential Property MC No B-1- 933/4V/1B/1 House no. 122
measuring area 200 sq yards comprising khasra no 657 khata no 2776/3205-3206 as
per jamabandi years 2011-12 situated at Taraf PeeruBanda Hadbast No 167 Abadi

Rs. 1,10,47,000/-
(Rupee One Crore

1. New Deep Nagar Street no 1 Tehsil & District Ludhiana vide title deed wasika no 2020-|Ten Lakh Forty Seven
21/106/1/6715 dated 13-10-2020 and Tatima deed wasika no 2020-21/106/1/10446|  Thousand only)
dated 01.12.2020 in the name of Mrs. Shilpy Aggarwal W/o Naveen Agarwal.

AUTHORIZED OFFICER

KDDL LIMITED

(CIN : L33302HP1981PLC008123)
Regd. Office: Plot No. 3, Sector - lll, Parwanoo, Distt. Solan (H.P.) - 173220
Tel.: +91 172 2548223 /24 Fax : +91 172 2548302
Website: www.kddl.com ; Email id: investor.complaints@kddl.com

STATEMENT OF UNAUDITED FINANCIAL RESULTS

4

FOR THE QUARTER AND HALF YEAR ENDED 30 SEPTEMBER 2025

{Rs in Lakhs excepl earnings per share)

Date - 12.11,.2025, Placa : UP / UK Sd-, (Authorisad Officer], |Aranya - Trust)

THE BIGGEST GAPITAL

ONE GAN POSSESS ENOWLEDGS

$ FINANCIAL EXPRESS

read |6 Lead

g Particulars Standalone Consolidated
Ne (Refer notes below) Quarter Corres- | Yeartodate| Quarter Corres- | Year to date
ended -ponding | figures for | ended -ponding | figures for
10 Quarter |the Half Year] 30 Quarter | the Half
September | ended ended 30 | September | ended TE”;E"“H
2025 30 Septe | September 2025 30 Septe- September
-mber 2024 2025 -mber 2024 2025
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)
1| Totai income from operations 12681 Q740 24165 53102 41006 100790
2 | Net Profit/ (Loss] for the peniod 1950 1997 3530 46497 4949 9089
from Orderary  acinnbes  (Defone
2, excephbonal dems andior
axiraoninary ifems)
3 | Net Profiti{Loss) for the penod 1950 1997 3530 4697 4949 9089
from ceiinary actvibes before tax
aller excepbonal items andfor
gxiraordinary lems)
4 | Nt FProfit(Loss) for the penod 1444 1509 2634 3266 3561 6236
from orbnary acirlies after (ax
aier excepbonal dems and/or
autracedinary dems)
2| Total Comprehensive Income/ 1378 1437 2568 3496 3730 149
(Loss) for the penod [comprsing
piroiil S0 thé penod (afler ) and
oliher Ccomprahansne INCome
{after tax)]
G | Paid-up equity share capilal 1230 1230 1230 1230 1230 1230
Facevalue in B3 10 par gham)
7 | Eamings per shame (of Ks 10/
gach) (not annyakred)
|a)Bas (Rs 11.75 12.07 2143 18.75 19.65 32.28
{b)Diksied (Rs) 11.75 12.07 21.43 15.75 19.65 32.36

MOt

1. The above Unaudited linancial results wera reviewad by Ihe Audit Commitlae and approved by the Board of
Diractors al s maating hald on 10 November 2025. The unaudited financial resulls for tha currant quartar
and haif year ended 30 Seplember 2025 have baen subjected io imited review by the Statutory Auditors of
the Company. The unmaodified review report of the Statutory Auditors is being filed with the BSE and National

Stock Exchange

hJ

The above is the extract of the detailed format of the unaudited quarerly and half yearly financial results filed

with the Stock Exchange under Reqgufation 33 of the SEBI (Listing Obligations and Disciosure Reguirements)
Regulations, 2015, The full format of the unaudided quarterly financials, yearly financials and results are
available on the websiles of the Stock Exchanges i.e. www.bseindia. com and www.nse.india.com and tha
company’s wabsite www kddlcom

Place : Chandigarh
Date : 10 November, 2025

Sanjeav Ku

Foar and on the behalf of Board of Directors

mar Masown

(Whole Time Director)
DiN-03542390

epaper.ﬁnan{:iaiexpre,ﬁ.m{’r‘. .

New Delhi
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BHARAT EKANSH LIMITED The General Manager, Rajasthan State Guest House, 13, Bir
REGD. OFF.: Innov 8, 211 Okhla Industrial Estate, Phase-lll, New Delhi-110020, India Tikenderjeet Marg, Chanakyapuri, New Delhi-110021 v 2
CIN: L74899DL1985PLC020973, Ph.N0.9355777335-36, Website: www.bharatekanshlimited.com, Email: bharat.ekansh.ltd@gmail.com No. F-14/RSGH/2025/373 Date: 10.11.2025
Extract of Consolidated and Standalone Unudited Financial Results for the Quarter/Half Year ended 30th September 2025 NOTICE INVITING BID =1 8 'HT'FlF-;I' L74999DL2001PLCI4TT24
Consolidated (Rs. in Thousands) Except EPS Standalone (Rs. in Thousands) Except EPS (1) Bid for providing Linen washing & Dry Cleaning work on Yearly Rate Contract at Rajasthan l-".-'- TS SHE == 428 "?;’1.‘;?’.:1,' e Bixl :-l'r:IT.'ﬂ‘ UL ":'.'-T-T‘:“_ :T:ﬂf.‘l‘i
Sl Particul Quarter Ended  |Half Year Ended| Year Ended| Quarter ended Half Year Ended|Year ended State Guest House situated at 13, Bir Tikenderjeet Marg, Chanakyapuri, New Delhi are invited oEHT Fl'-'I'F'IT it g el 808110037
articulars S S from 10.11.2025 at 04:00 P.M. till 21.11.2025 at 01:00 P.M. The Bid will open from 20.11.2025 . x . A
N 30-Sep-25 | 30-Sep-24| 30-Sep-25 | 31-Mar-25 |30-Sep-25| 30-Sep-24| 30-Sep-25 | 31-Mar-25 P i . - & el w3 = - A
1 Unaudited [Unaudited| —Unaudited |~ Audifod [Unaucited! Unauditsd Unaudied Audited 0400 PM. The tender value is 2200000000 NB: Gan2szoncose, U | - [ R R i
: GAD2526SLOB00041 TS, [AEM, P 122015
1 |Revenue from Operation 999.32 1,574.24 1,753.84 | 3,570.75 599.32 1,574.24 1,753.84 | 3,570.75 (2) Bid for providing and supplying Kirana items on Yearly Rate Contract at Rajasthan State Guest g WTO By AT VES0, T W, cunbaerseuaiedre Fhire . coev, WERTED e, w Jratall oo
2 | Net Profit/(Loss) for the Period (before tax, exceprional items) (229.22) 17137 (352.30) 650.18| (194.81) 187.26 (310.35) | 747.99 House situated at 13, Bir Tikenderject Marg, Chanakyapuri, New Declhi are invited from mm.km Ilﬂfl‘ll 3 AT ﬁﬂﬂﬁﬂﬂm
3 | Net Profit/(Loss) for the Period before tax (after exceprional items) (229.22) 171.37 (352.30) 650.18| (194.81)| 187.26 (310.35) | 747.99 10.11.2025 at 04:00 P.M. till 21.11.2025 at 01:00 P.M. The Bid will open from 20.11.2025 at iy hik ol . m R -
- - — 04:00 P.M. The tender value is % 1,00,00,000.00 #h ¥ frrw 2 2725 W TR SR SERMOPARSIMNIRID AODPACIR 05T T
4 | Net Profit/(Loss) for the Period after tax (after exceprional items) (229.22) 171.37 (352.30) 418.09| (194.81)] 187.26 (310.35) | 515.90 UL e tender vaiue 1s < 1,99,90,099. 90, T g7 1w 19 e 9 o 18R] & T AT ) o i
= il \ v . NIB: GAD2526A0034, UBN: GAD2526GLOB00040 ;_%T’ o
5 [ Total Comprehenswe income for the perlOd(Comp”Slng proflt/ (|OSS) for And other Particulars of the bids may be visited on the procurement portal A g a1 ey s :I': TR T S ] T 4 A rr.l]ﬂ"'?-“n:m"
the period (after tax)and other comprehensive income (after tax) (229.22) 17137 (352.30) |  418.09| (194.81)| 187.26 (310.35) | 515.90 (https://sppp.rajasthan.gov.in and http:/eproc.rajasthan.gov.in) of the State. e &u“::}n ﬁ;ﬂ::‘-':;f"; :; L'-' '&Tgﬂrﬁ:ﬂﬁ“ T i o e B i o) )
6 | Equity Share Capital 50,000.21 50,000.21 50,000.21 | 50,000.21 {50,000.21] 50,000.21 50,000.21 {50,000.21 Sd/- R Ml nn-f;thn rertEte & PR s A By R A
: : M han Kaplash + 1
7 | Reserves excluding revaluation reserves 4,83,13309/487.930.03]  4,88133.09| 48848539 17,437.85/17,12545|  17,437.85 [17,748.20 ( a(‘;‘e‘l‘l"er:;‘M:Eazser) o) At By oo 0 eterfo N oa® bt smoor o b R 16ame S0 s ghwe e
8 | EPS (Face Value Rs. 10/- per share) Not Annualised Rai | |t wE= s e - TRT BT i el & o Ay e e
i ajasthan State Guest House, Sye—
1. Basic: (0.05 0.03 (0.07) 008 (0.04) 0.04 (0.06) 0.10 DIPR/C/16621/2025 Chanakyapuri, New Delhi.
2. Diluted: (0.05 0.03 (0.07) 0.08[ (0.04) 0.04 (0.06) 0.10 AL e TR A T qur o=t o1l = aror b en e B am e afin
- dnan mn;ﬂw:;d-.ﬂrﬂ-n ntmﬂ*.mﬁﬂ:zn;mmmmu
: . . . . - TR 200 W T CRNRTITE S5O0 I ARCT T | SoTeEE
a) The above is an extract of the detailed format of Quarter/Half Year ended 30 September, 2025 of Consolidated and Standalone Financial Results filed with the Stock Exchanges under Reg 33 of SEBI(LODR), &
Reg, 2015. The Full format of the Quarter and Year ended financial results are available on the website of the Company i.e. www.bharatekanshlimited.com WA T A ST $ ni : WM FRARTISI ST N
For Bharat Ekansh Limited 'I"Fﬂl“l'ﬂ"l" “ﬂt
Sd/- gl YR
Date: 11/11/2025 Vasu Rastogi 'mz mm e ©rpr-2. @ e,
Place: New Delhi (Managing Dlirector) rarEd, @i mt! & oara =il 7 el 0ess
;hmm 1141470503, fiz frim fsin b B
s lmb e veon
R VA UEH WA ATEUAHT- 26 P g s
J. B. CHEMICALS & PHARMACEUTICALS LIMITED st s .mm‘ﬁ'ﬁﬁﬁfﬂmﬁﬁﬂ . _ ot wefel 3§ A aeste ) v Repe: 12113023 W H o s sfied
Reglstered Office: '8’ Wing. Nestam Centre, 4" Floar, Hind Cycle Road, Werll, Mumbal, Maharashira - 400 030, REFIE SOV (ThIReTE ) Tiow, 2002 & T B(8) SN 1A (1) e =1 tau 38 LS IR SR R . e
Bﬂ Corporate Identiication Number: L24390MH1S76PLCD1630 TRRRREST S8 P oy Al SwtrRIes Wil O F—pivihe o IR S o S T ey . o= 17 |
Tel. No.: +81 22-2439 5200/5504, Website: help:/www [bpharma com/ T, 2002 5 S 3 HOl SRR & o e fe ) . S S0 W o] 9=
WD T S A fem w F oyt () aw e (o) = e R S SRR A3 3 6E al) o S AT =16 ==

(e P, a4 = P o) & o 9

Recommendations of the Committee of independent Directors ["IDE ) of J.B. Chemicals & Pharmaceuticals Limited
(“Target Company”) on the Open Offer (as defined below) made h::'omenl Pharmaceuticals Limited (“Acquirer”) o
the E%Iguhle Shareholders (as defined in the letter of offer dated November & 2025) of the Target Company, under
Regulation 26{7) of Securities and Exchange Board of India (Substaniial A:qulslﬂnn of Shares and Takeovers)
Regulations, 2011 and subsequent amendments therefo ("SEBI{SAST) Regulations").

A @ fn Peemffa sem wof of e ormn & oo Pedl B R ow
e S St T T e TS (e $TeN g TR
fofire &5 AT=) ¥ AT SATERT UT) [CIN : LES922DL2005PLC138029] (" weiEm FrrEm
gra’’ ) g e ween F o g B, 29.11.2025 1 909 05.00 €3 F 06.00 T

[smrectte Raren aftv wivas ammon ars (srde it @ o som o
SR TART A e, 2006 & B e andie .

afiw
AT ¢2mly WEde ffiies

{CIM:- US19000L2016PTC 30624 4)

4 Era Aage

1, | Date Wivamoer 11, 20025

2. | MNarme of the Targed J.B. Chemicats & Phasmaceubcats Limited
Campany (TC)

3. | Defads of the Offer parlaining | Open offer for acquisition of up to 4,17 45284 (faur crore seventaan lakh forty
o TC fve thousand two hundred and sixdy four) fully peid-up equity shares of the

Target Company, having face vaiue of INR 1 (Indian Rupes one only] each
(*Equity Shares”), representing 26.00% of the Expanded Share Capital (a5
defined in the letter of offer dated Movember §, 2025), ata priczof INK 1,639,138
(lndian Rupees dne thousand six hundred thirty nine and eighteen paise only)
per Equity Share {"Offer Price”), from the Elgible Sharshalders of the Targs
Company ["Open Offer’).

The public anncencement daled June 20, Z025 "PAT), the defailed public
slatermen] publizhed on July 04, 2025 ["DPS"), the draft labler of offer datad
July 19, 2325 " DLOF), the comgandum tothe PA, DPS and DLOF publshed on
September 4, 2025 ("Corrigendum’™) @nd the lelier of offer dated Movernber 8,
2025 ["LOF) have been issued by MovaaOne Captal Private Limited. the
managerioihe Open Offer{"Manager”}, on behalf of the Acguener,

4. | Narads) of the scquiner
and PAC with the acquirer

Terrant Pharmaceusicals Linmted |z the Acguirar.

Bagis g review of the PR, DPS, DLOF, Cormigendum and the LOF ssued by the
Manager to the Offer on behalf of the Acquirer (logether, the "Dpen OHer
Documents'], the IDC notes that there are no persons acting in concert (PACs)
with fhe Acquirer for the purposes of the Open Offer.

5. | Mams of the Manadgear
It the offer

MovaaOne Capital Private Limited, Address: Tower 26 Floor 9, One Wiorld
Canire, Lower Parel, Mumbai, 400013, Contact Person: Dhruv Bhatia,
Tel. Mo, #91-22-52456000, Email: jb_openoffen@novaaone.com,

SEBI Registration Number: INM000012935

am EEt B, Vder ) MR o ge W 2, & ooy & e ome amm A
HHLVAS00421841 & 5m 5. 25,28,271/- (F97 Tod ¥ 718 FETEH FAF 21 ¥t FHEN
A1) & T 04112025 T T OogE, aa (e e & ) v o e
T T R TR U SR o 6N H S HE] @ A s 2 MR e
el & A 05.11.2025 # werd! St Ffts fan st v amf o el dem g
e & ot aeget A Fan g omom |
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